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Present i HOM!BLE OR.. B.G. SARMA- .- MEMAEE
| o Eor ByGi o SARMA, TMEMBER(A)
. HON'SLE "R, D, PURKAVASTHA, MEMBER (3)
Sushil Bhadra & Ors. -

~-versus-

Union of India and Ors.

For cantls) . ’ ) i
or applicant(s) : Mr. B.M. Goswami, counsel. .

For res ts . ‘ ‘
espondents . : MrC. Samaddar, counsel.

ORDER

D. PurkayaSt_ha, JM

During hearing Mr. B.M. Goswami, Id. counsel for the 'applieant
submlts that he filed an M.A. ' on 43.97 seekmg |njunctlon against ghe
respondents from filling up the vacancnes without considering the case "
of the . applicant. Todey is fixed for filing the reply.A Mr. -Samaddar,
. Id. counsel for'the respondents submits that he should‘be allow'edﬂ'te file

' reply. In .view of the matter, the case |s fixed for hearing in the first
* week of i-;eb_ruary 98 i.e. 4.2.1998. In the meantime, réspondents should
file the reply as a last chance .if. they desire. Plain copy of this erd_e'r'

be handed over to the Id. counseln for both the parties. .

( D. Purkayastha )
Member(J)



